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Britain (M)
nay be extended, and the sitting of
ihe House may be exiended for half
an hour,

MR. DEPUTY-SPEAKER: It is a
fixed tivme,

PROF, SAMAR GUHA: It has hap-
pened many times,

MR. DEPUTY-SPEAKER: We can
fnke it up later.

SHRI SIKANDAR BAKHT: If you
go on talking like this for hours and
hours. . .

(Interruptions)

MR. DEPUTY-SPEAKER: It will he
wompleted, but not just now,

sHRI S. K. SARKAR: How can I
he deprived of my right to speak?

MR, DEPUTY-SPEAKER: You are
not deprived; it is only a question of
time, because there is a discussion put
down for a fixed time.

SHRI SAUGATA ROY (Barrack-
pore): This has never happened that a
calling attention hag been suspended
in the middle,

PROF. SAMAR GUHA: Can you
cile any precedent 'when a calling
aitention motion has been suspended
n the middle and some other matter
1 laken up?

MR, DEPUTY-SPEAKER: We will
{ake up the calling attention after this
discussion is over. Mr. Bosu,

18.36 hes.

MOTION RE: ATTACKS ON COL-
OURED PEOPLE IN BRITAIN

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I beg o move:

“That this House is deeply conm-
cerned to note that coloured people
in Britain sre Iaving viclsws attacks
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that an all party Parliamentary fact
finding delegation be sent i{mme-
diately to Britain in order to collect
first hand information with the obiect
of apprising the House and at the
same time advising the Government
for remedial measures.”

I have given an amendment which has
been circulated and I move it. I beg
to move;

That in the motion, add at the end—-

“such &8 restricting British In-
vestorg in India from operaling in
South Atrica and ®Rhodesia where
vacialism is practised.”

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): It is a very
important motion on a subject whicle is
of concern 1o the whole couniry. The
hon. Foreign Minister is at this mo-
ment busy wifh a debate in the Rajya
Sabha, and he has requested me to
propose that the discussion on this
motion may be taken up in the first
week of the next session. I hope the
hon. Member who has moved the mo-
tion will have no objection.

SHRI JYOTIRMOY BOSU: I agree.

MR. DEPUTY-SPEAKER: So, it is
postponed to the next sesison, Now,
we shall continue the discussion on
the calling attention motion.

18.38 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—Contd.

REFUSAL BY REPUGEES AT MARICH-
JHAPr (WEsT BENGAL) TO GO BACK
T0 DANDARKARANYA=-Contd,
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“The Government of India have
already advised the State Govern-
ment that it will be best not (¢
resort to coercive steps, but to per~
suade the deserters to return to the
respective rehabilitation giteg or work
camps.”
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*SHRL A. K. SAHA (Vishnupur):
Mr. Deputy-Speaker, Sir, we the Lel-
tists have always been fighting for the
cause of the Refugees and wijl con-
tinug the fight in future also. But
today some vested interests are trying
to pose as the friends of the refugees
and are inciting them against the
leftist Government of West Bengal.
They are the real enemies of the
refugees.,

After coming to power the Janat:
Government have taken steps and dre
still continuing their efforts to
solve the refugee problem abd >
must congratulate them for that. They
have also extended the date from J1s.
March to 3ist May, Only some refugees
are yet to go back. If under the in-
citement ¢f a faction of the Janala
Party, the Congress Party or the
vested interests, it takes some more
time for these refugees to go back to
Dandakarnya then I would hope the
Cenlral Gavernraent would kindly -
commodate them,

A little while ago Shri Hannan Sahib
was saying many things. He says h¢
comes from that area but I would like
to say that perhaps he does not know
the boundaries of his own constituency
He said that the leftists Goverpment
had tortured the refugees and they
were beaten up by the police. Al
these are not true. These are ih¢
words of Ananda Bazar Patrikq whic
has heen conspiring to oust the jeftist
Government in West Bengal right from
the time it came to power,
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MR. DEPUTY.SPEAKER: . Where-
ever the word ‘untrue’ acourved, if it
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" o T ﬁqr** g e v "
*The, dtiginal speech was delivered In Bengall..
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is unparliamentary bhecause it depends
upon the context we shall remove t.
We shall see the records.

*SHRI A. K. SAHA: Marich Jhapi
is the protected area. No one can
enter the place withcut permission. No
one can fell trees but trees have heen
feiled and Bheries have been set up.
Shri Prafulla Sen says that there is no
law and order. Sir, if today 10,000
persons want to seitle down on the
grounds near the Boat Club in New
Delhi. without any permission will it
be allowed? Beyond Marich Jhapi is
the international border and beyond it
is Bangladesh. It is g gensitive area
If the refugees go there without any
permission and set up a parallel Gov-
ernment and challenge the State Gov-
ernment then will the State Govern-
meni keep quiet? If the people . had
settled down on the Boat Club ground
near the Parliament House then will
the Central Government keep quiet?
The Central Goversment had rightly
said that the refugees will have to go
back to Dandakarnya, (Interruptions)

SHRI SIKANDAR BAKHT: He is
coming to my rescue. j cannot under-
stand it,

MR. DEPUTY-SPEAKER: T have
been understanding. But the whole
problem is, he {g saying things to
which you need not reply.

SHRI SIKANDAR BAKHT: ‘There
is not a single question in the whole
speech.

SHRy A. K. SAHA:
put the question,

1 have already

SHRI SIKANDAR BAKHT: What
is the question?

SHRI A, K, SAHA: I would like to
know whether the Central Govern-
ment would extend the date beyond
3ist May if it becomes necessary tfo
effect the return of the remwining
Tefugees to Dandakarnya?

———

to go buck to Danda-
karanya (CA)

MR. DEPUTY-SPEAKER: He-
wants to know whether the Central
Government will give more time to
the State Government,

SHRI SIKANDAR BAKHT: In fact,
the time has not yet been formally
extendeg after it has once been ex-
tended upto 31st March 1979. But
the main question is, after 31st May
1979, if the people come back to be
re-settled, they will lose their khariff
cultivation. Therefore, they must
come back before 31st May 1979, »ns
proposed by the West Bengal Govern-
ment.

SHR1 S. K, SARKAR (Joynagar):
Sir, I have been running temperatuie
for the last three days. 8o, I am
requesting you to allow me to read
my questions.

At the outset, I would like to state
that T am that unfortunate M.P. of
that cursed region of Marichjhanpi.
It is a cursed place, because it has
given shelter to about 10,000 innocent
refugees, who are not only poor pro-
jetariat but are also harijans.........
(Interruptions) Their only fault is
that they tried to make their own
rehabilitation, without seeking any
help from the Government, on & piece
of marshy forest tida] land, which was
already denuded by the Government
of West Bengal, for plantation pur.
pose a decade back, Perhaps, this
fault of those poor harijan refugees
seams to the Governments of both the
State and the Centre ap unpardonable
offence and crime.

SHRI A. K. SAHA: Sir, he i3 @
senior Member and yet he is reading
hig speech. ... (Interruptions)

MR. DEPUTY-SPEAKER. He has
already taken permission for that,
saying that he ig running temperatuire,

SHRI S, K. SARKAR: Otherwiss,
bow are they being punished by
resorting to all sorts of tortures 3ad
cruelties, which surpassed the cruel

o

*The original speech was delivered in Bengali.
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tieg of fascists and Nazis of the past.
Women were molested and raped....
(Interruptions) I am showing you the
pictures, This js a picture which I
would like to present which was pub-
lished in Onlooker. ... (Interruptions)
There was a news item in the Indian
Express, where also it is stated......
(Interruptions)

MR, DEPUTY.SPEAKER. I do not
know why everybody is getting excit-
ed.

SHRI S, XK. SARKAR: Women were
molested and raped, alq people and
children were besten and kjlled by
firing and wounded by tear-gas and
innocent persons are drowned in tie
rivers as per the instructions of the
Government of West Bengal, The
‘West Bengal Government promulgated
section 144 around the area and no-
including myself, MLAs and jourau-
lists, was allowed to go there. A
citizen cannot be prevented from zo-
ing anywhere in India, except oun
defence installatjon,

SHR! JYOTIRMOY BOSU: What is
defence limitation?

SHR] S. K. SARKAR: If he could
not follow that, I cannot help it....
(Jnterruptions) Once, Shri K. K.
Moitra and other MLAs of the Janatlu
Party were arrested, when they tried
10 go to see this horrible sight. The
horrisle fact is that they imposed
ecomomic blockade against the poor
refugees in such a way with the help
of thousands of police and motorx
launch that the poor refugees were
prevented from getting a trickle of
food or & drop of drinking water, even
though they were hungry and thristy.
A reign of tertor was let loose, This
attempt can be compareq with a
mouse frap by which mouse is kilted
mercilessly. The civilised Govern-
ment is expected to behave in this
way., Fundamental rights of & citizen
of Indie are thug being denled by the
Government of West Bengsl a8 a
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torn waste paper, Even the Britishers
did not dare to apply such a barbarie
method of economijc blockade against
the freedom fighters in their 200 years
of imperialist rule.

We have been constently trying to
draw the attention of the Centiral
Government through you and hy
representation to save these hapiess
and homeless refugees from the calci.
lateq atrocities perpetrated by the
State Government, byt we failed
miserably. Both the State and Cenira)
Governmentg have taken it as a pres-
tige issue and as a result thereof,
these poor refugees had to die silently—
not less than 1200 in numbers—aut
of starvation apart from death Ly
killing and tortures by the police.
This is not contradicted till today. Our
Prime Minisier sent a team of three
members from Lok Sabha to study the
problems on the spot, They submitied
a report without contradicting the
allegatjons.

May I know whether it is a fact that
when the team started for Marich
Jhapi by motor launch they weare
illegally intercepted three times and
their motor launch was tied by ropes
to prevent it from going there peace-
fully and whether it is also a fact thai
upto 16-2-1979 the number of deaths
by starvation is 43, the number of
deaths by various diseases and by
suicide is 29, the number of missing
on the date of firing on 31-1.79 is 128,
the quantity of foodgrains gnatched by
police is 64 quintals and 17 Kgs, the
number of boats seized by police I8
60, the number of persons arrested on
31-1-79 is 52, the mumber of those
persons who went out in search of
food and arrested is 30, the total money
snatched by police is Rs. 2,778/- the
number of deaths due to police firing
18 12, the number of ladies raped by
police is 4 the number of tubewells
broken down by police is 2 end the
palm candy shop that is demolished i
one, and whether the Minister hias got
information that Shei X K  Moites,
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Leader of the Opposttion in the West
Bengal Assemly held a press confer-
ence on 13-5-78 accusing the State
Government of the following facts—
that since January 24, in Marich Jhapi
131 died out of starvation, 239 died
out of cating non-edibles like grass
and roots of plants, 128 persons are
missing due to clash with po-
lice and 500 persons were in jail.
Further he stated that 150 persons were
wounded due to lathi charge and tear
gas and 24 women were assaulted

Lastly, 1 would like fo know whether
it is a fact that the State Government
allowed CP (M) members to occupy
a forest land of 3,500 acres in the
same region gt Jharkhali under Basanti
Police Siation two months back Jor
distnbuting that land amongst their
own members cutting the jungles
fllegally and no steps have been taken
by the State Government and ihe Cen-
tral Government to stop these illegal
acts  (Interruplions) It would not
be irrelevant if I accuse that pecausc
the refugees are all Harijans, they are
being denied recognition jor their ro-
hahilitation, while hundreds of un-
authorised colonies around  Caleuita
have been recognised becuause these
colonies belong to general category of
people, Would the Government of
India come forward to view the matter
sympathetically with human touch as
suggested in the report submitted by
the three-member team so that the in-
human tortures are stopped forthwith
and ultimately this Marich Jhapi
colony is recognised which they have
built by their sweat and blood?

SHRI SIKANDAR BHAKT: I re-
quest the Chair’s direction because all
that has been related by the hon.
Member by way of a question neither
flows from the calling attention nor
has any relationship with the func-
tioning of my Ministry.

SHR! CHITTA BASU (Barasat):
The statement of the hon. Minister,
1"am happy to note, reflects the iden-

to go back to Ddanda-
karanyg (CA)

tity of approach to the problem bet-
ween the Government of India and
the Government of West Bengal, be-
cause it is the Union Government
which agreed that the Government of
West Bengal has got no opportunity
or scope to rehabilitate the 120,000
Dandakaranya deserters who swa-
mped West Bengal in the early part
of 1978. I am happy to note that
the Union Government and the
Government of West Bengal have got
an 1dentical approach to the problem,
and they have agreed that they
should go back to Dandakaranya,

The statement really reflects the
concern and anxiety of the Govern~
ment of India for the hapless refugees
who have been politically misled to
desert their project area of rehabili-
tation and made a pawn in the hands
of others. I am really happy that the
Government of India have got sym-
patliy for these hapless refugees. So
far as the West Bengal Government
is concerncd, they are cqually gym-
pathtie,

PROF. SAMAR GUHA: Their sym-
pathy is shown with bullets and
lathis.

SHRI CHITTA BASU: I think the
Profcssor knows etiquette,

(Irterruptions)

MR. DEPUTY-SPEAKER: Please
do not get excited. (Interruptions)

SHRI CHITTA BASU: The West
Bengal ‘Government has sought the re-
habilitation of the unfortunate refu-
gees within our state and outside,
and we really feel sorry that they
had to suffer miseries of varioug
kinds, they had to suffer starvation
etc. The West Bengal Government
is aware of it and, as has been re-
ported, about Rs. 4 crores have been
spent for providing shelter, food,
clothing and medical facilitiez to them
and milk to their children, despite
the fact that West Bengal suffered



411 Reported refusal by
Jhapi (W. Bengal)

[Shri Chitla Basu]

from en extreme flood in that parti-
cular year, despite the fact that the
West Bengal Government was under
tremendous financial constraint, Yet,
the State Government, of course with
the co-operation of the Government
of India, did their best to do whatever
was possible for rendering relief and
mitigating their miseries and sufferings.

But, so far as the statement is con-
cerned, I am really shocked to find
that the hon. Minister could not keep
himself immune from the partisan
political approach of his partymen
who had been to Marich Jhapi in a
team. It was not a parliamentary
delegation, it was merely a team of
three Janata Party Members of this
hon. House who took the trouble or
visiting Marich Jhapi. Since this re-
port has been mentioned, I think, Mr.
Deputy Speaker, you would allow me
io make certain observations about
that Report. 1 possess the Report.
The Report has got four aspects.

19,00 hrs.

One aspect is that there was inter-
ference by the Government or the
administrative officers while they:
were proceceding to Marich Jhapi. The
Chief Minister of West Bengal has
apprised the Prime Minister of the
¢ircumstances under whicli the Dis-
trict Magistrate of the 24-Parghanas
had to take certain precaulionary
measures and you would recall that
the Prime Minister directed his party
men, the Janata Party leaders In
West Bengal that no prominent Mem-
ber of the Janata party should accom-
pany the team. He has directed that
the local West Bengal Janata Psrty
lenders should not actompany the
féam. . It should be @ team consist-

ing of the Members of thizs hon.
House.

AN HON, MEMBER: Far from
truth.
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SHRI CHITTA BASU: I say that
this was instruction given by the
Prime  Minister. Untortunately,
Morarjibhai leads a party which has
got the least obedience or discipline.

SHRI SOMNATH CHATTERJEE:
The least regard for their leader.

SHRI CHITTA BASU: I am not
saying that. The Prime Minister did
request the Janata Party Leadership
of West Bengal that they should not
accompany the team consisting of the
Members of the Janata Parliamen-
tary Party. You will be astonished
to learn that the State Government ...
(Interruptions)

SHRI S. X. SARKAR: You ask him
to put the question. (Interruptions)
I had asked five questions.

SHR] CHITTA BASU: 1 will have
only one question. But allow me.
I think I should have your protec~
tion. While he was speaking, I was
a very patient listener. I think I
should bhe allowed {0 pul across my
point of view,

MR. DEPUTY-SPEAKER: Certain~
ly.

SHRI CHITTA BASU: The West
Bengal Government wanled to have
the privilege. . . (Interruptions) It
wanted or desired to have the privi-
lege of extending hospitality o the
three hon. Members of this House.
(Interruptions)

SHRI S. K. SARKAR: I had to ar-
range for the launch.

SHRI CHITTA BASU: Has he got
launches? How many launches does
he possess? I am sorry that I do not
know that the hon. member has got
launches.

Any way, the West Bengal Govern-
ment was very much respectful fo
the team. (Interruptions)

SHRI 8. X. SARKAR: I can chal-
lenge you.
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SHRI CHITTA BASU: The Waest
Bengal Government did extend their
huspitality to the three hon. mem-
pers of Parliament. Unfortunately
the three hon. members did not
accept the hospitality of the State
Government and they made their own
sirangement as admitted by our
riend, Mr. Sarkar,

SHRI S. K. SARKAR: What is
wtong in it?

SHRI CHITTA BASU: You suy
hat you arranged for a launch.

The three hon. members of 1ihus
Houve refused to accept the hospita-
ity of the State Government and
they accepted the hospitality of Mr.
sarkar. Therefore, 1 would say, the
Chief Minister of the State of West
Nengal has appraised the Prime Min-
1 ter of the circumstances  under
which the administration had to take
tatamn precautiomary measures in
his letter of the 31st March, 1979,

Sceundly, a question has been
1a1sed whether there has been coer~
1on, ‘whether there has been foice
«pplied, for the evacuation of the ro-
fugees to go back to Diandakaranya,
It needs g reply from the side of the
Guvernment of Wost Bengal

1 am referring to the report of the
tram, The repott says that Marich
Jhapi wag not a dense forest but it
looked like g plantation. Ag the hon.
Minister has made the statement out
of 1,20,000 families, 2,000 families
choge to go deep in the Sunderbans
ang forcibly occupy the forest land
of the Government of West Bengal.
There js g Government of West Ben-
#al which has received a massive
mandate of the people. The West
Bengal Government do declare that
it hag the authority to rule the State
because they have got g mmssive
mandate of the people. The report
says that the Udbasty Unnayan Shil
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Samati has been a magnificent qrgan-
isation, a strong organisation. What
was the purpose of the organisation?
It was for their survival. Survival
against whom? Against the West
Bengal Government, az they say.

As I have already mentioned, the
Government of West Bengal and the
Government of India want that the
refugeey should be properly rehabili-
tated at a proper place in Dandaka~-
ranya and nol at Marich Jhapi. Ac-
cording to them, it is g dense forest
and it i3 a very sensitive area, being
an imernational border between
India and Bangladesh. The Govern-
ment has to take certain action. It
wag reported to the Prime Minister
by the West Bengal Government giv-
ing an estimate gs to the loss caused
to the State Exchequer by felling the
trees, the valuable timber treez and
other forest material, The West
Benga] Government hag already ‘re-
ported it to the Prime Minister,
Naturally, the State Government of
Wes Bengal has got its authority
and, in the interest of the State,
1in the interest of the forest wealth
of the State—it is not only the forest
wealth of the State but it is the
wealth of the nation as a whole—if
it is worth the name of the Govern-
ment, the Government must take
some strong action. What the West
Bengu]l Government wanted to do
wag to cstablish its authority and to
persuade them o go bhack to Danda-
karanya and get themselves properly
rehabhilitated and settled.

Ag a matter of fact, it is only 300
families, according to the statement
of the Minister, who are left and who
are now preparing to to Yack
to Dandakaranya, The West Bengal
Government has made elaborats ar-
rangements so that they may go to
their place in Dandakaranya,

In this context, may I koow from
the hon. Minister whether the Gov-
ernment of India wil] take g proper
note of the political situation pre-
vajling in West Bengal and see that
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the Janata Party and its allieg do
not take action in order to maligh
the Government of West Bengal,

I also want to know whether the
Goveinment of India’ would assure
that the Minisiry concerned would
examine the recommendation; on
Dandakaranya Project as have been
mentioned in the 30th Repart of the
Egtimates Committee, Sixth Lok
Sebhs, Apri] 1979, and try to jmple-
ment the recommendations of the
Estimates Committee and create a
proper climate conducive to rehabili-
tation and re-settlement of the Dan-
dalaranya refugees, particularly the
returnees. 1 have no time. I will
only repeal that this Ministry should
examine the Report of lhe Estimates
Committee and take appropriate ac-
tion so that a proper climate may be
crejated at Dandakaranya for the
proper seitlement of the refugees,
particularly the returnees f{rom
Marich Jhapi,

SHRI SIKANDAR BAKHT' This
Murich Jhapi question hag been dis-
cussed earlier also, and the eavlier
Call Attention had exposeq the futi-
lity of the question. I am really
surprised to see the extent to which
you could really bring your entire
intelligence or agility to frame gues-
tions from whatever discussions have
taken place.

There are iwo or three thingg that
} would definitely like to mention.
One is, the Dwndakaranya Project
was really conceived somewhere in
1958. In fact, the Project never got
staried for a long time; it did not getl
started even by 1960, and when it got
started, the progress was only at a
snail’s pace. But I am really happy
to inform this House that, during the
last two years, the pace of progress of
Dapdakaranya Project hag been ac-
celerated. During the last few years.
we have allocated Rs. 13 crores, where-
a8 in the past, during all these years,

GMGIPND—1123 LS5~880.
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the best allocation In a year was only
about a crore and odd rupees. So, we
have already taken the necessary steed
to bring the Dandaksranya Project |

a stage of completion ag soon
possible,

The second thing that 1 wpani to
repeat ang assert—] have smid thic
a number of times here—is that the
desertions from Dandakaranyg area
wus not on account of any failure on
the part of the Rehabilitation Depart-
ment, [ am saying thig from first-
hand knowledge after a wvisit which
I undertook myself along with the
Ministers of West Bengal Governmeut
us well as the Ministers of Orissa
Government. We visited a numbe
of villages. We mel the people in-
dividually. We met their deputa-
tions. There was not even a singl
person to come and say, ‘We are
leaving this place because we art
dissatisfied or we have not been given
relief which ought to have been
provided’. (Interruptions).

And the third thing I would like
to say is that things are not qul
aq¢ innocent as they are depicted.
There is the hand of Shri Satish
Mandal belonging 1o Unnayinsil
Samiti, Not only that one of the
Mini-ters hag indulged in very irres-,
ponsible statements. It is not only
an ordinary stalement but his speech
mace @a lot of difference when these
desertiong started. Thig is about Mr.
Ram Chatterjee. The Government
of India never intends to absolve
him of this responsibility as also ab-
solve the West Bengal Goyernment ol
this responsibility.

MR. DEPUTY-SPEAKER: The
Houge stands adjourmed ti 1030
am. tomorrow,

19.16 hrs.

The Lok Sabha then adjourned till
Half past Ten of the Clock on Thurs-
day, Mey 17, 1970/Vaisakha 87, 1001
(Suka).





